116

ORISSA ORIDNANCE No. 8 OF 1967

THE ORISSA MOTOR VEHICLES TAXATION LAWS
(SECOND AMENDMENT) ORDINANCE, 1967

[Promulgated by the Governor of Orissa on the 2nd May 1967, published in an
extraordinary issue of the Orissa Gazeite, dated the 4th May 1967]

AN
ORDINANCE

TO AMEND THE BIHAR AND ORISSA MOTOR VEHICLES TAXATION ACT, 1930
AND THE MADRAS MOTOR VEHICLES TAXATION ACT, 1931
IN THEIR APPLICATION TO THE STATE OF ORISSA

WI—IEREAS the Legislature of the State of Orissa is not in session;

AND WHEREAS the Governor of Orissa is satisfied that circum-
stances exist which render it necessary for him to take immediate
action to amend the Bihar and Orissa Motor Vehicles Taxation Act,
1930 and the Madras Motor Vehicles Taxation Act, 1931 in theiy %iﬁg.f:i‘& %
application to the State of Orissz in the manner hereinafter appearing; of 19:0.

Madras Act
3 of 1931.

NOW, THEREFORE, in exercise of the powers conferred by clause
(1) of Article 213 of the Constitution, the Governor is pleased to
make and promulgate the following Ordinance in the Eighteenth Year

of the Republ.c of India :—

Short  title 1. (1) This Ordinasice may be called the Orissa Motor Vehicles
mencement Taxation Laws (Second Amendment) Ord 'nance, 1967.

(2) It shall be deemed to have come into force, with effect from
the 3rd May 1966.

Admendment 2. In the Second Schedul= to the Bihar and Orissa Motor g}‘g;gg 5
e Vehicles Taxation Act, 1930 at the end of the entries made under of 1530,
Schedule  column (1) thereof against each of the clauses (i) to (ix) of item 3

g::‘%a}g?z the words “in weight laden® shall be added.,
0O . ’

| Amendment 3.In Scheduie II to the Madras Motor Vehicles Taxation Act, Madras Act-
ﬁf Scbedule 1931 at the end of the entries made under column (1) thereof against 3 °f 3L
Act 3of  each of the clauses (7) to (ix) of item 3 the words “in weight. laden”

1931 shall be added.

| | A. N. KHOSLA
Dated the 2nd May 1967 ' Gavernar of Orissa
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